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SHRI D. RAJA: Sir, under our Constitution, the welfare of tribal people is the
responsibility of the Government of India. I have written many letters to the Ministry on
displacement of tribals from tribal villages like Devargondi, a part of Andhra Pradesh, but,
so far, there has been no proper response from the Government. Under tribal laws, every
displaced tribal family must be given one job. Why is the Government neglecting this law
in the case of thousands of displaced tribals at Polavaram? Why does the Government
hesitate in responding to the demand for a team to visit the displaced tribal settlements at

Polavaram and enforce this law of one job per displaced family?
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SHRI V. VIJAYASAI REDDY: Sir, it is a part of the question involving tribals.
SHRI D. RAJA: Polavaram is in the Godavari basin. ... (Interruptions)...
MR. CHAIRMAN: Mr. Raja, please stick to the question. ... (Interruptions)...

SHRI V. VIJAYASAI REDDY: Why don't they send a delegation to the affected

region? ...(Interruptions)...
MR. CHAIRMAN: Question No. 107.
Directions to tackle racial attacks and hate crimes

*107.SHRI HUSAIN DALWALI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Supreme Court has given directions to tackle racial attacks and hate

crimes in the country;
(b) if so, the details thereof;

(c) whatis the progress in setting up of a three member panel as recommended by

the said directions;

(d) what is the status of implementation of recommendations made in the M.P.

Bezbaruah Committee Report; and
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(¢) whether the Ministry has undertaken enumeration of hate crimes and racially

induced crimes in the country, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) and (b) As per Supreme Court judgement dated 14.12.2016 in case of W.P.
(Civil) No. 103 of 2014 Karma Dorjee and Ors. Vs. UOI & Ors. with W.P. (Civil) No.
111 of 2014, proactive steps need to be taken to enhance sense of security and inclusion,
the Union Government in the Ministry of Home Affairs should monitor the redressel of
issues pertaining to racial discrimination faced by citizens of the nation drawn from North

East.

(¢) The monitoring committee recommended by the Supreme Court has been

setup.

(d) In order to deal with the concerns of persons hailing from the North eastern
States and residing in different parts of the country, particularly in the metropolitan cities,
the Union Government (MHA) constituted the Bezbaruah Committee on 5 February,
2014. The Committee submitted its report on 11 July, 2014. The Committee made
recommendations for (a) immediate measures to be implemented within six months to
one year; (b) short term measures to be implemented within a period of one to one and
a half years; and (c) long term measures to be implemented within a period of one and
a half to two years. Implementation of the recommendations of the Committee relates
to Central Government Ministries and State Governments and is in different stages of
implementation. In the Ministry, implementation of recommendations has been reviewed
by MoS (Home) in the years 2015 and 2016.

(e) National Crime Record Bureau (NCRB) maintains data of cases registered
under Sections 153A and 153B of IPC which deal with offences promoting enmity between
different groups on grounds of religion, race, place of birth, residence, language, etc., and
doing acts prejudicial to maintenance of harmony and imputations, assertions prejudical
to national integration. As per the recommendations of the Bezbaruah Committee there
is a proposal under examination of the Ministry for amendment of the Indian Penal
Code (IPC) by insertion of two new provisions - Section 153C and Section S09A. These
amendments deal with offences involving racial matters and word, gesture or act intended

to insult a member of a particular racial group or of any race. Since the subject falls in the
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Concurrent list of the Seventh Schedule to the Constitution, consultations with the State
Governments/law agencies are being undertaken before bringing out any amendment to

the existing law.
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SHRI RIPUN BORA: Sir, ...(Interruptions)...

MR. CHAIRMAN: Please sit down, Mr. Bora. ...(Interruptions)... This is not your

question. ...(Interruptions)... He is asking his second supplementary.
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SHRI MANISH GUPTA: The Government of India has set up the Bezbaruah
Committee in 2014. Now, the Committee has suggested amendment of Sections 153 and
509 of the IPC. According to that, it is expected that the Government of India will consult
the State Governments as it is in the Concurrent List in the Seventh Schedule of the
Constitution Now, we have observed that the progress in such consultations, regarding
the intention to make amendments, is taking a lot of time. What we need is concerted
action against those people who disrupt communal harmony and spark racial tension. Is
there any other plan or any other scheme to buttress this act of the Central Government so

that this kind of activity is reduced to a great extent?

SHRI KIREN RIJIJU: Sir, the matter is related to the amendment of the IPC to
deal with the racially-motivated crimes. The Home Ministry has proposed to amend two
provisions in the IPC, that is, Section 153A and Section 509A. These are proposed to
be inserted into the IPC sections. As the hon. Member has rightly said, since this matter
comes under the Concurrent List, we have to obtain the opinion of the State Governments.
We have written to all the State Governments and, for the information of this House, I
would like to mention that we have received a positive response from seven States and
Union Territories. We are waiting for more responses, as the provision is well-known
to the House that we need opinion of a majority of the States in favour of a particular
amendment of the law which is in the Concurrent List. We are very much concerned and
I do admit that it has taken some time, but it is our commitment and we are following the

commitment which we have given to the country.
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SHRI BHUBANESWAR KALITA: Sir, the question is on racial attacks and hate
crimes. Now, my supplementary arises from the answer given by the hon. Minister that
the Home Ministry or the police cannot take suo motu cognizance of a case. Sir, in these
racial and hate crimes, in most of the cases, the victim cannot go to the police for there
are some difficulties. But suo motu cognizance by the police is also a process of criminal
justice, and this is not the first case. What I am referring to is the Delhi Golf Club case.
So many things have been written about that. The police has interrogated the Secretary
of the Club, but even after that, the case is not registered because suo motu cognizance
has not been taken as because the FIR has not been filed. I do not think that FIR should
be a hurdle in recognizing a case or taking cognizance of such cases. What is the answer
of the Minister?

SHRIKIREN RIJIJU: Sir, regarding what [ had stated earlier, nobody is undermining
the grave case which it makes out to be. Any kind of discrimination on the basis of racial
or cultural affiliation is serious. But the law has to take its own measures as per the
guidelines framed by the legislature. I cannot create my own law. Sir, we are intending to
insert two specific provisions in the IPC so that in the future, if such cases come and if we
have those proposed laws in our Statute book, it will be easier for the police to act. Right

now, there is no provision based on which the police can act.

MR. CHAIRMAN: Thank you. Question Hour is over. The House is adjourned till
2.00 p.m



